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MINISTRY OF ENVIRONMENT AND FORESTS 

NOnFieAHON 

New Delhi, the 12th August, 2004 | 

S.0.918 E).—In exercise of the powers conferred by Sub-section (2) read with Sub-sectiein(l) of Section 5Aofthe 
Prevention of C -uelty to Animals Act, 1960 (59 of 1960), the Central Government hereby reconstitutes the Animal Welfare 
Board oflndiac aiisistingofthe following persons as its Members, with effect from the date of publication of this notification, 
namely:— 

(X) 

(2) 

0) 

(4) 

(5) 

)irector General of Forests, 
klinistry of Environment and Forests, 
•Jew Delhi 

rhe Animal Husbandry Commissioner, 
Ministry of Agriculture, 
•Jew Delhi 

shriSatyaPaL 
Deputy Secretary, 
vlinistry of Home Affairs, 
^ew Delhi 

vis. Norma Alvares, 
Noticing Lawyer, Goa 

Dr. Amaresh Chatterjee, Rtd. Director 
Animal Husbandry and Veterinary Services, 
West Bengal 

Member (ex-ojfficio) 
under Section^ l)(a) 

Member (ex-ojfficio) 
under Section, 5 (1 )(b) 

j 

Member 
under Section; 5( l)(ba) 

Member 
under Sectiori 5(l)(bc) 

Member 
under Sectiori 5(l)(bc) 
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(6) Dr. V N. Appajee Rao, 
Consultant \feterinarian, Chennai, 
TamilNadu 

(7) A Representative of New Delhi Municipal 
Corporation, New Delhi 

(8) A Representative of Municipal Corporation, 
Chennai, Tamil Nadu 

(9) A Representative of Blue Cross of Hyderabad, 
Andhra Pradesh 

(10) A Representative of Society for 
Prevention of Cruelty to Animals, 
Mumbai, Maharashtra 

(11) Chief Wild Life Warden, 
Tamil Nadu or his Representative 

(12) Joint Secretary-in-charge Animal 
Welfare Division, Ministry of 
Environment and Forests 

(13) Shri Rajiv Gupta, Secretary, 
Dairy Development, Govt, of 
Uttar Pradesh 

Member 
under Section 5(l)(c) 

Member 
under Section 5(l)(e) 

Member 
under Section 5(l)(e) 

Member 
under Section 5(l)(f) 

Member 
under Section 5(1 )(g) 

Member 
under Section 5(l)(h) 

Member 
under Section 5(l)(h) 

Member 
under Section 5(l)(h) 

[F.No. 11-26/2003-AWD] 

DESH DEEPAK VERMA, Jt. Secy. 

Note:—The earlier notification reconstituting the Animal Welfare Board of India was published in the Gazette of 
India vide number S.O. 516(E) dated the 13th June, 2001 and subsequently amended vide number 
S.O. 848(E) dated the 31st August, 2001. 
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